
S03 mder AUGUST 14, 19H Matter UHdfr ao4
IntHi 177 ^

13.40 his.
MATTERS UNDER RULE 377

(i) HAMfeCOFfXMC or Shxi Ishwak 
C haudhary, M P. by Bihar Police
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SHRI JYOTIRMOY BOSU; I have 
written to you and I would take just 
one minute to make my submission 
Sir, you had been to many countries, 
and you know that legislators enjoys 
certain immunities from court and 
police action. Here, Mr. Ishwar 
Chaudhuri was.. . .

wsbw n $ * r : ’ w t  wr$t qft 
srw nx  1

SHSRa JYOTIRMOY BOSU: Since 
many of us criticise the police and 
the administration, tl$ey,have a special 
wrath nor us. Therefore, whenever 
they get an opportunity, they try and 
show their vindictiveness. Here is a 
clear instance where a sitting Member 
of Parliament representing 15 lakhs 
of people in the country was hand­
cuffed, detained in lail for two months 
and beaten up, and a rope was tied 
round his waist. What more can the 
police do on a people’s representative? 
We want protection from the Chair 
and we want suitable action taken.

SHRI SHYAMNANDAN MISHRA: 
(Begusarai): I would make only one 
point This issue had been referred 
to the Committee of Privileges m the 
past and the Committee had come to 
certain conclusions about this One of 
the conclusions was that MPs would 
be treated as better class prisoners— 
and there are other persons included 
in this category of better • class pri­
soners. There had also been a com­
munication from the Ministry of 
Home Affairs that ordinarily, the 
prisoners in general—I am not speak­
ing of MPs alone, but ordinarily the 
prisoners—would not be handcuffed. 
Then they have also got this category 
of better class prisoners.

So we would like to know if the 
Committee of Privileges had already 
given its conclusions and recommen­
dations that MPs should be included 
amongst the better class prisoners 
who would not be handcuffed. If so, 
in this case how was it resorted to?

Then may I also refer'ytou' to Hals- 
bury's Laics of Engtyutd yhere it i»
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said th^t a prisoner who is hafcdeiiffed
without reasonable need has a right 
of action for damages? That is (He 
rule in England. How do we stand 
in this matter? Whefc according to 
your Committee ot Privileges w»" are 
to be treated in the category of oertter 
clpss prisoners—an$ we arp not alone 
in that category—then ihiiS Of course 
becomes a matter of privilege in that 
sense.

Mtffiwfr (wtot) i yir ft
vrcr % fa  v& m
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MR SPEAKER I am very sorry 
this has happened. As I see from the 
previous practice. Government had 
issued instructions not to handcuff 
MPs and specially satyagrahis wno go 
there voluntarily They would not 
run away. The man is not a thief to 
run away I am really surprised at 
this Besides this handcuff, what 
matters is the humiliation it causes 
In political life, many people have 
their own views They may not agree 
With the party which is ruling. Even 
partymen sometimes do not <<gree 
amongst themselves and they offei 
satyOgraha.

Personally I feel so much resent­
ment $t this I remember in 1045, 
when  ̂ was a prisoner, they woyld 
ba*^dcuff rpe and always take me right 
from the jail through the length of 
the rpad aqd b*ck. I have not for­
gotten my resentment even up to this 
day.

#  * 1  i *tanr S q w  
* ircfairrTOr f

*  S 9 ¥ t m * x r &  g i

MR. SPEAKER: \ am talking of
the 1S44 t* m i, tfee British 
period, whenever I remember how 
they paraded hie in the streets *nd 
brought me bads to the- jail, I X*et 
Strong resentment. After all, I was a 
political prisoner.

So 1 feel that now that we have 
•our own gftsfevnment* at awst we 
should have same code to be followed 
if a Member of Parliament is not 
handcuffed and he runs away, I do not 
think anybody will approve his con­
duct

SHRT SHYAMNANDAN MISHRA: 
Quite right.

MR SPEAKER- I do not think ii> 
this country people are such that they 
will put the Government m the wrong 
They will not put the Government 
m the wrong, they will put that fellow 
who runs away in the wrong

So we must consider it I will ask 
for the Home Minister's statement on 
it Later on we will sit together and 
see as t0 how to settle this affairs

13.55 hrs.
(u) Drought in Gujarat

MR. SPEAKER: There are many
Members. Sarva&hn Mavalankar 
Jadeja, Arvind Patel, Vekann and 
Shri Chavda I have followed strictlv 
this procedure in the case of Mi 
Madhu Limaye or in the ease of the. 
hon Member here on this side. I havft 
mentioned their names and I will call 
only the first Member in the order of 
receipt.

SHRI K. S CHAVDA (Patan) I 
was the firstj it jupto the
box

MR. SRBAKBR: He came first O'it 
q£ the box and the .first man will 
speak On behalf of sill of you I have 
mentioned tfts names. *

SHRI P. *G. MAVALANKAR 
(Ahmedabad): I am grateful to you
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